CENTRAT. ADMTNfSTRATTVF TRTBUNAI., PRTNCTPAL BENCH
NEW DELHT.

OA 35/98
WITH
0Oa 36/98

e

New Delhi, this the 19th day of May, 19398

.Hon’ble Mrs. Jl.akshmi Swaminathan, Member (J)
Hon’ble Sh. X. Muthukumar, Member (A)

. 0A 35/98

Dr. Vinita Tyagi, aged 27 vears,
N/0 Shri M.S. Tyagi, Mediecal
Officer, Directorate of Health
Services, N.C.T. of Delhi.

R/0 52/25, 0td Rajinder Nagar,

New Delhi - 116 060. . } --APPLTCANT.
{(By Advocate Sh, X N R Piilai)
Vér‘sus
1. Govt. of N.C.T. of Delhi,
through The Secretary

(Mediecal), 5 Shamnath Marg,
Delhi - 110 054.

NS

The Director of Health
Services (Delhi), FE Block,
Saraswati Bhavan, Connaught
Place, New Delhi. —-—-RESPONDENTS.

(By Advocate -Sh. Vi jay Pandita)

0A 36/98
1. Dr. Devi Ram, age 34 years,
S/0C Sh. Rattan lal, Medical
Officer, Directorate of ,
Health Services, N.C.T. of
NDelhi.
R/D Vilt. & P.O. Ava
Nagar, New Delhi - 110 D47,
Z. Dr. Renu Chaudhary, age 28
' vears, D/0 Dr.. Ganga Ram;
Medical Officer, Directorate
of Health Services, N.C.T.
of Delhi.
R/0 155, ¥-17, Sector-8, "
Rohini, Delhi - 110 085. -—APPLTCANTS.
Versus
i. Govt. of N.C.T. aof Delhi,
through The Secretary

(Medical), 5 Shamnath Marg,
Delhi - 110 054.
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The Yirentor of Health
Services (Delhi), E Block, /
Saraswat i Rhavan, connaught :

=

Place, New Delhi. --RESPONDENTS

3]

o)

(Rv Advocate -8h. Rajinder Pandita)

ORDETR (ORAT.)

Hon’'hle Mrs. lakshmi Swaminathan, Member (I)

N
With the consent of the lesarned accounsgel for  the

parties the two OAs 35/98 and 36/98 are taken up together

for hearing as they raise similar igsues, and are
acoordingly being disposed of by this common order.
2. For the sake: of convenience, the facts in 04

36/98 have heen referred to. The applicant is aggrieved
ty the inaction of the regpondents in not granting her
continuity of service as Medical Officer. She had been
initially appointed on .QQ hoo basis as docltor on  a
consclidated salary of Rs. 6,000/~ for a period of one
vear w.ae.f. g.1.1887. Sh. Pillai, learned counsel for
applicant, has submitted that by virtue of the interim
order passed by the Tribunal dated 5.1.1698, the
appitcant {18 continuing in service till date. He relics
on the judgement of the Tribunail in the case of Dr. J P
Palia & Others Va. Govt. of NCT & Others, (0Q0A 2564/67
with connected QAg) decided on 23.4.1298 and nravs for

similar reliefs, name 1y, that the applicant should hLe

i

granted the same pay scale and allowances and other
service benefits as are admissible to Medical Officers
who are appointed on regular baﬂisj discount ANy

C . . Y- .. .
artificial break—xn—ﬂ@rv10@;aﬁ% continueg her in aervine

Lill the appointment of other Medical Officers on regular



’ : (3) '

/basis in accordance with t.he relevant rules and

consideration for age relaxation to the extent of her ad

haoo service.

3. - We have considered the reply filed by the
. ¥ |
respondents and have also heard Sh. Vijay Pandita .and

Sh. Rajinder Pandita, learned counsel for respondents.
4, ! The respondents do not seriously dispute the fact

that the facts and circumstances of the present cases are

in all fours with the facts in Dr. J P Palia’s case
(Supra). Therefore, in the circumstances of the case and
for the reasons given in that Judgement, these

'applioations, namely, 0OAs 35 and 36 of 1998 aré allowed

with the fo]lnﬁing direetions: -

a) The respondents shall = grant the
applicants the same pay scale anid
allowances and other serViée \benefiﬁs,
like, leave, increment on completion of
one vyear and other bhenefits of service
conditions/ as aré admissib]e’ﬁo Medical
Officérs' who are appofnted on  regular

. basis in the corresponding pay scales.

b) ' The artificial break of one or two dayé
in serviée¥ if any, during the  contract
period, shall be-ignored and they shall
be deemed to have continued in service

from the date of their first appointment

Lill regular appointments are made by the
respondents in accordance with vhe




(4)

relevant rules/ instructions.

circumstances of -he case, respondents
shall also consider giving age relaxation

to the applicants in accordance with the

S

rules, if they are candidates bevore the
UPSC for regular appointment, %o the

/o )
extent of the number of vears of service

thevy have 'rendered on contract/ ad hoc
basis. -
o) The above directions shall be implemented

within three months from the date of
receipt of a copy of this order.

Nao order as to costs.

5. ' let a copy -of this order be kept in 0A 36/98

/

(K Muthukumar) (Mrs. lakshmi Swaminathan)
Member (A) Member (.J)
/sunilt/

qu/%/



